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tern of Medicine 

given after the directive of the hon. High Court 
of Allahabad. Madam, I feel the hon. Member 
will agree that it is not for laymen like us to 
plead lor a system when we have appointed, 
not one expert committee, but two expert 
committees. We have gone into the directive 
of the hon. High Court also. After that the 
Health Secretary had given a reasoned order. 
Because of all this I would request the hon-
Member not to press for this Bill. I appeal to 
him to withdraw this Bill. 

THE VICE-CHAIRMAN (SHRIMATI 
KAMLA SINHA): Mr. Jagannath Singh, are 
you withdrawing the Bill or shall I put the 
motion to vote? 
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You are on  your legs. 

"The   Supreme    Court  judgment   re-
garding the common civil code in the 
country" 
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DR.       BIPLAB       DASGUPTA: 
(West Bengal):   Can I also make one or two 
points?. 

THE VICE-CHAIRMAN (SHRIMATI 
KAMLA SINHA): Mr. Nilotpal Basil's name 
is there. Mr. Hanumanthappa, not here.   Shri   
Nilotpal   Basu. 

The     Vice-Chairman      (Shri      Suresfh 
Pachorui in  the Chair) 

SHRI NILOTPAL BASU (West Bengal): 
Madam, the matter which was raised by 
Malhotraji in the morning actually merits a 
full-fledged discussion. Basically it is not a 
matter which can be taken up and done justice 
within the Zero Hour. Anyway, since certain 
points have been made, and as pointed 5nt, 
this is one issue where the discussion should 
be in such a manner that different parties can 
give their views, divergent points  of view on  
the issue. 

At  the  very  outset,  it was   a very 
pleasant surprise for me that Mr. Mal-hotra 
has raised this issue and quoted profusely 
from the Constitution. At one point of time he 
was.also on record saying .that communities 
should not have such a situation where 
religious sentiments are militating agajnM the 
Constitution. The Costitution is supreme and 
sovereign. Unfortun itely. the major thrust of 
the'argument when the question of Ayodhya 
was brought out was exactly this: That on 
Ayodhya, his party was n«t in a position to 
appreciate the legal process because it 
militated against the   re 

ligious sentiments of the people. It was 
a surprise, a pleasant surprise at that 
point because we have always held an 
opinion that on such issues it is the 
Constitution and the      judicial    process 
which are to be taken into account    and 
which should be made sovereign.  Other 
wise,  the country cannot  remain united. 
After   having  made   that  point,   the  se 
cond point that I would like to make is 
that the first part of the judgment, which 
is   about the   specific disposal of       the 
cases,  which were made by four women 
who were being subjected to the criminal 
act of   bigomy, the   religious conversion 
was taken recour e to. On that judgment, 
there is an agreement on all sides of the 
House.   There is a  perfect consensus ac 
ross the political spectrum   of the coun 
try. This  is a historical judgement, but. 
at  the same time,   1 was really   impres 
sed by certain points made by Syed Sib- 
tey   Razi in   the morning.  For  example, 
there are changes taking place  in differ 
ent communities also.   It is   not fair on 
our  part to   attribute certain stereo-types 
to certain   communities   1 would like   to 
refer to one of the women who was fight 
ing this   cases  a  Bengali woman. by 
name Smt.   Sushmita Ghosh.   When she 
took  up the case,   she came      to Delhi. 
She managed  to meet the Moulvi      who 
originally   solemnised     the      marriage. 
When  that   maulavi   later  on  found out 
that  that man had   converted only      to 
avoid  the earlier   marriage,  that      same 
maulavi   cancelled the   erlier      marriage 
saying that our   law does not       permit 
this hypocracy." So,   within the commu 
nities also  a change is taking place end 
since   it is a sensitive issue,   this is one 
aspect which we value mot, that  this is 
an issue of social reform. We have seen 
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in the Hindu society also for bringing 
such social changes centuries have been, 
taken. We come from a particular region 
of the country where people like Raja 
Rajmohan Roy had to face the wrath of 
the conservative elements of the society 
when they tried to bring about cerain 
progressive changes in the Hindu social 
norms. Therefore, while the judgement 
hints at securing the right of women 
that direction generally we are suppor 
ting of. But, the point is before that a 
ground has to be prepared, there has to 
be an all-round debate, particularly ihe 
communities which consider that through 
this their rights will be negated or vio 
lated and so on, f mean, witin those co 
mmunities in particular, enough debate 
has to be codncted by the progressive 
and  enlightened sections so  that the 
ground is prepared for a progressive change 
in social norms and we can move towards a 
more integrated, a more united, a more 
holistic kind of society. So, that is the point. 
Never should we feel hat something is being 
enforced by somebody. So, that kind of an 
attitude should be taken. It is a very delicate 
issue. It is very sensitive issue. It should not 
be made to appear that immediately it can be 
implemented. A certain amount of caution 
and sensitivity has tobe shown on this.   
Thank you 
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irrespective of caste,   creed or   sex 
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SARDAR   SAROVAR   DAM 

SHRI CHTMANBHAI MEHTA (Gujarat): 
Sir, I am raising this Special Mention on the 
Sardar Sarovar Dam because its construction 
ig almost at a standstill and the water of the 
Narmada that was to reach Gujarat by this 
June, has been thwarted because its height has 
been kept at 80 metres, while it should have 
been 110 metres at this juncture. I am not 
raising a technical point. With HO metres of 
height, the water can flow in the arid lands of 
Gujarat, and crops on hundreds of acres of     
land 

can be harvested.     This is a      national loss. 

Why has this happened? Because some 
obstacles to raising the height have been 
raised, and the matter is pending before the 
Supreme Court. The Supreme Court is not 
questioning the issue of the height. It is 
talking about resettlement of the ousteees. As 
far as Gujarat and Maharashtra are concern-
ed,  the oustees have been settled. 

We have provided land for the Maharashtra 
oustees and also to some of the Malhya 
Pradesh oustees. We have given double of 
what they have lost in Mad-hya Pradesh and 
Maharashtra. We have given double of the 
submerged land. We have given land in 
Gujarat, even to the landless labour from 
Madhya Pradesh, who had no land. Moreover, 
a cash subsidy has also been given_ There are 
reports from environmental studies that they 
have been better compensated, and they are 
getting access to education. Had the dam 
height been raised to 110 metres, only 1,000 
families would have been affected... 
{Interruptions) The height remains at 80 
metres. Now, Gujarat has offered land to those 
1,000 families. Although it is the job of the 
Madhya Piadesh Government, We are 
prepared to offer land to them. The Madhya 
Pradesh Government is now resettling the 
oustees. I do not know the purpose. They are 
out to reduce the height of the dam for reasons 
best known to them. We have offered land to 
the 1,000 families. Yet, they arte not being 
moved to those places. 

Sir, some exaggerate^ picture of the oustees 
is being given because actually 40,000 
families are going to be affected, but don,t 
think that all of them are going to be thrown 
out from their farms and houses. Some have 
been partially affected, losing half a hectars or 
one-fourth of a hectare, but, certainly, they 
have been affected. Some are affected during 
monsoon. They can be shifted to a higher 
plateau. They can again go back to that land 
and cultivate it. So, this number that they are 
givingis not correct. Therefore, I would like to 
say that the  Madhya Pradesh     Go- 


